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CENTRAL ADMINISTRATIVE TRIBUNAL, PRINCIPAL BENCH
NEW DELHI,

.

0.A.No.687 of 1994
New Delhi, this the 6th day of April, 1994,

Hon'bla Mr B.N.Dhoundiyal, Mambar (A)

Shri Shadi Ram, r/o Qr.No.,R.1/2, P C

Andrewe Ganj, ]
Neu Delhi. [ 2 N o e e e s 9@ L 3N BN J Appllcant

( through Mr J.P.VUSrghesse, Advccats).

. VS
1. Govt, of NCT of Belhi
through its Chief Secrestary
Sacratariat,
Shyam Nath Marg,
Alipors Road,
Delhi.
2. Thae Commissioner of Police
Polic= HQrs,
I.P.,Bstats
New Delhi seess esssesss Rospondents.
ORDER {ORAL)
( By Hon'ble Mr B.N.Dhoundiyal, Membar{d)
“

Tha applicant, in this cassa, a Polics
Constable, was dismissed from servicas aftar
holding a daspartmental inquiry. He came to
this Tribunal by maans of 0.A.N0,.2438/88. This
0.A. vas dismissed by this Tribunal on 18.3.1993.
Thareaftzr, he filed an S.L.P. in the Suprema Court
on 15.11,1993, |
2. The learned counsel for the applicant

has pleaded that issue of show=cause notics for
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sviction dated 24.3.1993 gives him a fresh causSe
of action and henca this 0.A,

3. Having gone through the judgment of this
Tribunal dated 18.8.1993, I hold that this

matter cannot again be raised in this Tribunal,

Houever, the learned counsel for the apalicant

pleads that the applicant should bs givan atleast
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due hearing. I have no doubt that no action

of eviction will be taksn by the Commissicnsr

of Police, Duslhi without giving a proper hzaring

to the apnlicant,

The 0.A. is dismissed with the above

observations. Out today.
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Nember(ﬂ).



